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1, General Manager Railway
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NEW DELHI,

Applicant

2. The Divisional Railway Manager . ^ ^ ^
Northern Railway, Moradabad (UP.} ,, Respondents

(By Shri D.P.KshatriyaAdvocate)

This application having been heard
on 13.9.1996 the Tribunal on the
same day passed the following:

ORDER

Chettur Sankaran Nair (3), Chairman

Applicant, who started work as Casual Labour

in the year 1977 has approached this Tribunal

apprehending denial of work. According to respondents,

applicant obtained initial engagement by making false

representations* They submit further that there is

no material to substantiate the contentiof^ of applicant.

They are well founded in the submision. ah the state

of pleadings it will not be proper for the Tribunal

Contd,.,.2/->



L

/ rao/

- 2 -

to adjttdicats disputed questions of facts.

2. Us decline jurisdiction and dismiss the

application. No costs.

Dated, the 13th September, 1996
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(CHETTUR SANKARAN NAIR(3))
CHAIRPiAN


